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SeCD.d -Floor, 	'• 	- -. 

CommeDoial 
Thdiranagar, 
angaibre560 038. 

Dated:M;9 

APPLATIQl NUMBER: 	 756. of 1994. 	 - 

APamTS: 	 RESJDETS: 
H.Rajñdra 	v/i. Secrëtar(Adrp.):,Lak$hadweep Adrninistraijn 

Secretarjat,Kavarattj.  I'sland and 0thrs. 

I. 	Sri.H.S.Ananthapadmaflagha, Advocate, - 
NO.1089NHCS Layout,Thjrd Stage,' • 	.•.• 	 -. Fourth Block,Basaveshwaranagar, - 
Bangalore_560079, 	 • 	••- 

2. 	The $ecretary(Adminjsratjon) 
Administration of Lakshadweep Secretariat, 
Kavarattj Island-682555. 	 -. 

'-• 	Secretaty,to the Administrator, 	-• • 	 S  

Union Territory of.  Lakshadweep Mminjstx.ation, I(OCh±-682003, 
 

The Manager,0ffjc of the Coir Monopoly Manaer, 
Adrru.nistration fo Lakshadweep,Mangajore_575j 

CGSC, 	••.. 	- -. 	.• •. High Court Bldg,Banga1ore... 

- S.  

Subject : F-crwardjg sf copies of the Orders passed by th• 
Central adrninitrative Tribal,Banga1ore. 

P1ease fin&enclosed herewith a copy f thWDEB/ 
STAY .DER/.ThJTERflv cDER/ 'passbd by 'this Trjb aLjn•the above 
,mentioned application(s) on 	O7.-94 	 •- 

- 

- 	 -• 	REGISTRAR 
JUDICIAL 13RCUEs. 

- 	. 	• 	- 	- -: 
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IflLDU1WIL,. 	 - 

BANGALOREBENCH*SAFGALORE 

ICATIDN NO.756/1994 

: 	 TED THIS THE SEVENTH DAY OT3UNE, 1994 

Mr. 3ustice P.K. Shyamsundmr, Vice Chairman 

We T.V. Ramenan, Member(A) 

Mr. H. Ravindra 
Aged 51 years 
s/o. Late Sri 1. Rargefl 
Lower Division Clerk 
Office of the Managor 
Coir Monoply Scheme 
(Union Territory of Lakahadweep) 
flangalore - 575 001. 	 ..... Applicant 

(By Shri H.S. Ananthapadmanabha, Advocate) 

Vs. 

1, Secretery(Adminiatration) 
Administration of Lekehadweep 
(Secretariat) 
Kavaratti Island - 682 555. 

Secretary to the Administrator 
Administration of the Union 
Territory of Lakehadweep 
KoChi - 682 003. 

Manager 
office of the Manager 
Coir Monoply Scheme 
(Union Territory of Lakahadweep) 
Mangalore - 575 001. 	 ..... Reepondenta 

(By Shri M.S. padmarajaiah s.c.c.S.c.) 

OR DE R 

(By Mr0 T.V. Ramanan, Ilember(A)) 

Admit 

,N. 	Shri M.S. padmarajaiah, Standing Counael for 
I 

the're8pndente files a memo in which it is stated that orders 

' 	ThaveEin c been iesued by the competent authority posting the 

7 
-, 	- 



'- : 
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No order as to co 

SECTION OtFICE 	- 

;CNTPAL ADMIWSTM1I'!E i- 'n,(" 
3T3M1 N(.H 

TRUE CO1Y 
3. 	 we 

- period from the 

/ pursuance of the 
- 
--/ 	( 

I 
he reports for d 

Làkshadweep publ 

.rurthr delay, 

to this and says 

we direct the r 

applicant as L. 

annexed to the 

the respondents. 

Union Territory 

applicant has no 

Engineer, L 

(Kerala). A 

by him in thie 

2. 	 In 

it proper to 

submission made 

is thmt the eppli 

the intervening 

for the appli 

accordance with 

referred to above 

of receipt of a co 

for making the pa 

Clerk ii the office of the Executive 

asp pub3Lc werke Department at. Icoohi 

of the I,legram dated 1.60994 received 

nection rem the Administration of the 

Lakshadeep at Cochin ialelo stands 

o. we hve heard the learned counsel 

and the
~'
~earned standing ccunsel for 

is light if the fact that the 

been q1v#n..V poSting, we do not consider 

ad furthr in the matter. The only 

the lea,ed counsel for the applicant 

ant shoulir be paid his dues for the 

e he wai relieved at Nangalore in 

dar contined in Annexur ...!-.3 and till 

in the ffice of the ExEcutive Engineer, 

Work8 Daartment at Koch: uithout any 

I road Stading Counsel haE no objection 

at the rspondents would have no objection 

ant of des to the applicant by regulating 

F
od in acordance with lati. Accordingly, 

ridents t611 pass appropriate orders in 

for makig payment of dun3 for the period 

ithin a 06riod of 2 months from the date 

of this,,11 order. 

ose of tdiis application accordingly. 

\ A 

(T.v, RMDAN)1
( SYALINDAR) 

Jr'BEF(A) VIL cxRrN - 


